
PASSED nY THE GOVERNOR-GEKE~ZAL OF INDIA IK COUSCIL. 

(Received the assent of the Governor- Gelteral on the 10th AyriZ 186 5 ) .  

I An Act t o  amend Act No.  X o f  1862 ( to  consolidate and ntlzend tlze Law 
I relating to Slam21 Duties). 

WIIEI~EAS it  is expedient to amend Act No. X of 1562 ( t o  consoli2a/e 

Preamble. 
and amend the Law reluting to Xtanzp Dut ies);  I t  is enact- 
ed as follows :- . 

1. The thirty-third Section of tlle said Act No. X of 1862 is hereby 

A C ~  x of 1862, Sectioli repealed, and the following Section shall be read in lieu 
33, repealed. thereof :- 

2. The Governor-General of India in Council may, from time to tilge, 

 overn nor-~eneral in by an order to be published in the OZcial Gazette, reduce 
may lower or remit in the whole or any part of the Territories to 

rates of Stamp Duty 
on a~lyDeeds,&c.,men- which the said Act X of 1862 applies, the Stamp Duties 
tioned in the Schedule, 
or on any class of such prescribed by the sa;d Act and chargeable on all or any 
Deeds, &c. of the Deeds, Instruments, and Writings nientioned in the 

1 Schedules thereto, or on ally particular class of such Deeds, Instruments, 
and Writings, or on any of the Deeds, Instruments, and Writings, belanging 
to such class ; or on any of the Deeds, Instruments, and Writings, as afore. 
said, when executed or granted by or to any particular class of persons or 

a by or to any members of such class, and may in like manner cancel or vary 

- 3. Article 11 of Sclledule B to ,4ct X of 1862, shall be read as if after 

Addition to Act X 
the words and figures " Act I11 of 1859," the following 

of 1862, Schedule B, words were inserted, that is to say, " or in Courts of 
Article 11. . 

Small Causes established under Section G of Act X X I I  
of 1864 (to make provision for  the administration of ibfilitnry Ca~ztonnze?zts,) 

 hi^ A C ~  to be taken 4. This Act shall be read with aud talcen as part of 
aspartofActXof 1662. the said Act x o .  of 1862, 
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